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Hon 'ble Mr . 
Hon 'ble  M 

S. Das Gupta, 	. 
.L. Verma  	 

Sri R m Yash randey apreared before us and stated 

that all that is required by him is that the word 'EDE3P,11  

be merit ioner 

order dated 

pace of the 

has worked 

in line 6 f 

to be an in 

Re sponderrt s 

the substiti 

correct ion 

in line 6 from below in Page 3 of the Tribunal's 

3C-4-1993. We have seen 	at in the first 

order it has been mentioned that the Aprlicant 

Tr:DP,P7,1 In view of this 	e word 'EDDA' used 

om the bottom at pane 3 o the order aprears 

dvertent error. The Learned Counsel for the 

Sri ^%9. Singh also has no objection to 

t inq of the word ',EDDA ' b 	 1\bcessary 

as been carried out accor inaly. 
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